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(1900/RP/RPS)
HTIRT STEYET : 31T e T STl T8l < Al 8, I8 IMIBR A-T 81 Wl 33 T3V
... (IEM)
=1 STEAET : I-IT o TRI T SOl < Fabel 872 T8 ITABR TG BT & o fhgapy
SOTToTd ST & T forsTepT goTTord el St &
NESRIEISIRCIEEII T

... (TaE)
AT STETET : 379 33 STTgU| H 377! HiepT gl
... (TaEm)
ATTIRT STEAET : Mgt et Sft, 317 91fery]
... (TaEm)
ATTIRT STEET : AT S, 3119 4TSV, H 3AT0ep a1 H HiehT 71T g el i, 3
qiferyl

... (STIYT)
SHRI RAHUL GANDHI (WAYANAD): Speaker, Sir, so this confused ideology,
this confused understanding of the nation of India is playing havoc with this

country. | will give you examples. The Judiciary, the Election Commission and
the Pegasus are the instruments of ... (Expunged as ordered by the Chair) the
voice of the Union of States.... (Interruptions) When you apply Pegasus on an
Indian politician, when the ... (Expunged as ordered by the Chair) personally
goes to Israel and authorises the use of Pegasus in India, he is attacking the
people of Tamil Nadu, he is attacking the people of Assam, he is attacking the
people of Kerala; and he is attacking the people of Bengal... ... (Interruptions)
<. fifRrepiaT g (MgeT): sreger 78Iey, AR wise 3T TR &1... (Fgam)
HFH T 3TeET : U fiIe Bfhu| wTge 31T 3Tex T 82 el difelv|
<. ffrepic g (MseT): w1 352 (1) |

3ree HEId, Bt 352 (1) HaEaT &

“A member while speaking shall not—

(i) refer to any matter of fact on which a judicial decision is pending;”

I8 HIHT A DIE H URST & 3iR I et ol I R fIerT 8, i W
fIYRT & AT T 31T B THT | TSl IGhl SAFARINT | T &I, i SIhT 7
o} TRRT Hex 7 &, NT9d IR ¥ J 68 38 81 39T I IR &T A1 el of Jabd 8l I
PIIITIRE &l IR 7 &l
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SHRI RAHUL GANDHI (WAYANAD): So, what is happening is that a particular
organisation has captured the institutional framework of the country and is
attacking the voice of the different States of this country. My fear is that you will
get a reaction from that voice. My fear is that this attack that you are carrying
out on the institutional framework of this country is going to get a response from
the Union of States. You are fiddling, | understand this. You might not
appreciate it but my great grandfather spent 15 years in jail in building this thing.
My grandmother was shot 32 times and my father was blown to bits. So, |
understand a little bit about what this country is. My blood is being sacrificed not
by me but by my great grandfather, by my grandmother and my father for this
country. So, | understand what it is and you are fiddling with something very,
very dangerous. | am advising you to stop it because if you do not stop, you will
create a problem. You have already started creating the problem. The problem
is already started in the North East. The problem is already started in Tamil
Nadu. It is not visible to you right now.

| will speak about Jammu and Kashmir as it is my third point. What you
are fiddling with is extremely dangerous and it demonstrates a complete lack of
understanding of history. This evening, please go back and look at all the
empires that have ever ruled India. Look at them carefully. You will find that
every single one of them is a Union of States. There was a reason Ashoka used
to go and put his pillars everywhere.

(1905/NKL/SPS)

It is because it was a Union of States where Ashoka, the great King
respected everybody. You are disrespecting everybody. Disrespect me, | do not
care; it does not matter to me. But you cannot disrespect the people of this
country. ... (Interruptions)

Now, | come to the final point, and | think it is one of the more important
parts of my speech. Actually, | want to say one other thing. | demand an apology
from the hon. Home Minister. This again represents the idea of a Union of States
vs. the idea of a King. A few days ago, some political leader — | am not going to
name him — came to me from Manipur, and he was very agitated. | spoke to him
and asked “Why are you agitated, my brother?” He said, “Rahulji, | have never
felt as insulted as | had a few days ago.”
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| asked him the reason. He said, “Rahulji, a delegation of Manipuri political
leaders, senior leaders, went to see the Home Minister. Outside his house, we
were told to take off our shoes. When we went inside his room, we found that
the hon. Home Minister was wearing his chappals.” What does this mean? What
exactly does this mean? Why is it that in the hon. Home Minister’s house, the
hon. Home Minister can wear chappals but a delegation of Manipuri politicians
cannot do so? ... (Interruptions) What does this mean? ... (Interruptions)
it SFTEA Rig Refarer (F8RTSFIST) : 319 Teld deT 38 &1 ... (QJde™)
At g MG (FTITS) : H TeTet T8 dieT V6T gl Wb TR, H 3TUeh! Wi foxar &l ...
(SIIET) 5 3G ek A dlefT o 3779 el diet e & ol S e o AgeT Sit H ATdep!
wieT <dT g\aﬁ? S ﬂ‘sﬁf WIer &1 This is not the way to deal with the people of

India. ... (Interruptions)

Anyway, let me come to my final and the most important point. ...
(Interruptions) We are sitting. ... (Interruptions)
41 yarer wrfee i gt (af¥edt fieet) @ I8 st S 8l
&t gt MY (GITS) : TPt T8 Bl & fob 9 T Sl IAR AR 17 At IARI Feper
I8 el BIcll & fob I S IR 37 31T 7ET IAN| UaAT 78] I8 AT DI AT DIl
... (<TJIYT) Let me finish my point. ... (Interruptions)
THE MINISTER OF COMMERCE AND INDUSTRY, MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION AND MINISTER
OF TEXTILES (SHRI PIYUSH GOYAL): It is a very ridiculous argument. ...
(Interruptions) It has touched the religious sensibility ... (Interruptions) You have
touched the religious sensibilities of all our people. ... (Interruptions) FIT g4 T
& 3R I BARY &fifer IRURTSN UR WY feTufORIy e adt 87 ... (STIe) I IRd &
T &b HUR AP IX B &, TRA DI GTfHch URURT3N TR 31Ch PN I8 ol I§ &9 Fah!
HTH e IRORTRTT & HUR ST
AT 37eTET @ H & b DY ol

.. (FET)
Y TR et : g ER A oY 78T gRRefe &
AT 3TeET : 37T T T TS 8T AT 812 T8 T ARl 872
... (STIYT)

SHRI RAHUL GANDHI (WAYANAD): Hon. Speaker Sir, it reflects a mentality, a
sense that ‘| am bigger than you; you are nobody, | am everybody, and that is

why, | will wear my shoes, and you will not.” ... (Interruptions)
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Anyway, | go back to my main point and the final most important point. My
understanding is that the RSS and the BJP are playing with the foundations of
our country and they are weakening the foundations of our country. ...
(Interruptions) They are weakening the links between our people. They are
weakening the links between our languages. ... (Interruptions) They have further
weakened the country by ensuring that not a single Indian youngster can get a
job. ... (Interruptions) So, today, unlike a decade ago, fifteen years ago, India is
weak. Ask yourselves why you were not able to get a guest on Republic Day.
Ask yourself that question. ... (Interruptions)

(1910/MMN/RAJ)

Do not look surprised. Ask yourselves that question. What is happening is
that India today is completely isolated. We are completely isolated and
surrounded. We are surrounded in Sri Lanka, Nepal, Burma, Pakistan,
Afghanistan and China. Everywhere we are surrounded, and our opponents
understand our position. ... (Interruptions) Please let me speak because | am
saying something very serious. Is that right? | am saying something very serious.
Let me say we have been weakened. The conversation between our people is
not taking place. Our institutions are under attack and we are completely
surrounded.

The Chinese have a very clear vision of what they want to do. They are
very, very clear about what they want to do. ... (Interruptions) One second,
please.

You can ask anybody who understands it. The single biggest strategic
goal of India’s Foreign Policy has been to keep Pakistan and China separate.
This is fundamental for India and what you have done is you have brought them
together. ... (Interruptions) Today, do not be under any illusion. Do not
underestimate the force that is standing in front of you. Do not underestimate
the power that stands in front of us. Do not underestimate it. You have brought
Pakistan and China together and this is the single biggest crime that you could
commit against the people of India. China has a clear vision and | can clearly
see without any confusion in my mind that China has a plan. ... (Interruptions)

China has a plan. ... (Interruptions) | can see without any doubt that the
Chinese have a plan. ... (Interruptions) We are all nationalists, please. So, let us
discuss properly. | can see that China has a clear-cut plan.
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The foundations of their plan have been put in place in Doklam and in
Ladakh. Do not underestimate what we are facing. This is a very, very serious
threat to the Indian nation. ... (Interruptions) We have made huge strategic
mistakes in Jammu and Kashmir. We have made huge strategic mistakes in our
Foreign Policy. If we do not correct those mistakes ... (Interruptions)

What are the mistakes? | have just told you that you have brought China
and Pakistan together. ... (Interruptions) You have brought China and Pakistan
together. You have taken the concept of two different fronts and converted it into
one unified front. By the way, in case you have not realised it, in case you have
not understood what is going on, it is very clear that the Chinese and the
Pakistanis are planning. Look at the weapons that they are buying. Look at their
activity. Look at the way they are talking. Look at who they are speaking to.

| am clearly stating in the House of Parliament that we have made a
massive blunder and we need to make absolutely sure that we can defend
ourselves against the Chinese. Please remember what | am saying because the
Chinese will act. Remember what | am saying. Remember that you will be
responsible for anything that happens. That is why, it is important that as a nation
we start this conversation. It is important that as a nation that you listen to what
we say because we have experience; we have understanding.

(1915/VR/VB)

You might not think so. But we have people on this side, who understand
these things, and have great understanding. Use us. ....(Interruptions) | can see
that some of you are understanding what | am saying. | am happy. | can see.
So, these are the three points | wanted to make today.

The nation is now at risk. The nation is at risk. The nation is at risk from
outside. The nation is at risk from inside, and that is a very dangerous place for
a nation to be. | do not like it. | am very uncomfortable with my nation, with my
beloved country standing where it is standing, completely isolated on the
outside, fighting on the inside, institutions captured, States not able to speak to
each other. This worries me. It frightens me for my country. That is why | thought
it important that | speak today. | know that many of you will just rubbish what |
am saying. | understand it. That is what you have been told to do, and | am
happy to let you do it. But remember what | said — you are putting this nation,
this wonderful nation and its people at huge risk. Stop! Thank you. (ends)
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TEXT OF AMENDMENTS

SHRI N. K. PREMACHANDRAN (KOLLAM): | beg to move:

1. That at the end of the motion, the following be added, namely: --
“but regret that there is no mention in the Address about the alleged
purchase of Israeli spyware Pegasus by the Government."

2. That at the end of the motion, the following be added, namely:--
“but regret that there is no mention in the Address about providing special
package for ensuring livelihood to common man affected by Covid-19
crisis."

3. That at the end of the motion, the following be added, namely:--
“but regret that there is no mention in the Address about establishing a
permanent and effective mechanism for controlling and reducing the
prices of petrol, diesel and other petroleum products."

4, That at the end of the motion, the following be added, namely:--
“but regret that there is no mention in the Address about fixing the
minimum support price of various agricultural products and also to provide
legislative backing to minimum support price mechanism."

5. That at the end of the motion, the following be added, namely:--
“but regret that there is no mention in the Address about any scheme to
provide financial assistance to the dependents of the deceased due to
Covid-19."

6. That at the end of the motion, the following be added, namely:--
‘but regret that there is no mention in the Address about ensuring
reasonable rate of flight services for Indians working abroad and
protection of their jobs in foreign countries."

7. That at the end of the motion, the following be added, namely:--
“but regret that there is no mention in the Address about a special package
for rehabilitation of Indians who lost their job abroad due to Covid-19."

8. That at the end of the motion, the following be added, namely:--
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10.

“but regret that there is no mention in the Address about any special
programme for direct cash transfer to poor families facing crisis due to
Covid-19."

That at the end of the motion, the following be added, namely:--

“but regret that there is no mention in the Address about special package
to protect the cashew industry and workers employed in cashew sector."
That at the end of the motion, the following be added, namely:--

“but regret that there is no mention in the Address about Employees
Provident Fund reviving schemes by increasing the minimum pension and
implementing the orders of the Court for higher pension on the basis of
actual wages."

PROF. SOUGATA RAY (DUM DUM): | beg to move:

11.

12.

13.

14.

15.

16.

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about direct cash
transfer system to the poor families in crisis due to the Covid-19
pandemic.”

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about any package to
protect the traditional industries of the country."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about any concrete
steps to counter the alleged aggression of Chinese Armed Forces in
various parts of Arunachal Pradesh."

That at the end of the motion, the following be added, namely: --

"but regret that there is no mention in the Address about any concrete
steps to check the frequent attacks on SC/ST communities in the country."
That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about steps to distribute
nutritious food among the crores of malnourished children."

That at the end of the motion, the following be added, namely:--



02-02-2022 RSG/RJS SH/MM Uncorrected / Not for publication 342

"but regret that there is no mention in the Address about a special package
for the state of West Bengal."

A R TIes WTSRTa 19 (RTRRY-Rigge): & sRecier vt &

17.

18.

110.

111.

112.

113.

114.

115.

foh UedTa o 37 B, fAr=feTRad ShieT WY, 3rfd: -

"fobg We & fop AT § <91 7 Fedl aRISHRY 3R ASAIR AT & IR &
Pl ool el 81"

e rectTer o 3t H feraferRae ST STy, srifd: -

"feb] We & fob SIRHISOr & <1 GRT ARA-2 HAT IR g &1 IR Bl e
ol & TN H DS Jeeiwd el 8"

e rectTer o 3t H feraferRae ST iy, 3rf: -

“foh] Wa & fob SAFATIUT H AR H gt I T arel 181 ! J@raT o & fory
ferege ameeT fomTaT U el & foTq STRITT Yoh & ehHT b

3T hT &b TR H PIg Ioolkd T8l 8"

e TReCTTer o 37T H fe=aforRaet StreT ST, 3reif: -

"fhgf WiE & fop ST H HERTSE Al IS T < SHUAST Tfeiepy Ter feby
ST & IR H DIs Ieeig 8l "

e TReTTer o 37T H fe=IforRaeT StreT ST, 3reif: -

"fébe] e & fob ST H Qo7 H STy STETRE SFRIUMAT R SR SIUHT &
Uh AT 3Tiehe! BT A& a7 b IR H Pl Ioolwd 8l al”

e TReTTer o 37T H fe=aforRRaey StreT ST, 3reif: -

"fépe WS & fob AT H pifdS-19 HEHRT FoIT I GRUTREHY I 2020-
21 H TN AP &b BRSS! i &R RSP 7.3 Tb 3 P

IR H Pl Sooisd 8l 81"

foh IRt & oI H FfoTRad SIS SITY, 3TeifeT: -

"feh] W & fob SFHTOT & o1 A Fgell HEMTE UR 10T b ol AR FRT IS

ST dTel AT & IR H PIg Iooied el 81"

fop TRt & 37T & fAr=forRad SheT ST, 3rerfd: -
"fhe] TS & o ST 7§ Y & Y o Reerfer § GaR & forg 1S st
HSH IS P IR H PIg Iooig Al al”
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SHRI BENNY BEHANAN (CHALAKUDY): | beg to move:

25.

26.

27.

28.

29.

30.

31.

32.

33.

That at the end of the motion, the following be added, namely:--

“but regret that there is no mention in the Address about the steps to curb
the unprecedented rise in prices of all essential commodities, including
petrol and diesel."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about providing
adequate compensation to the flood affected states, particularly Kerala
and Tamil Nadu."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the steps to tackle
incidents of attacks on writers and journalists in the country."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the need to
expedite Sabari Rail project in Kerala."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about establishing
sports universities in Kerala."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about establishing
Cultural universities in Kerala."

That at the end of the motion, the following be added, namely:--

“but regret that there is no mention in the Address about the need to
establish an All India Institute of Medical Sciences in the state of Kerala."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the need to check
the alleged increasing attacks and atrocities on minority community in the
country."

That at the end of the motion, the following be added, namely:--
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"but regret that there is no mention in the Address about expediting the
land reforms in the country so as to provide land to the landless and home
to the homeless."

SHRI HIBI EDEN (ERNAKULAM): | beg to move:

61.

62.

63.

64.

65.

66.

67.

185.

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the need to
expedite pending metro projects in the country."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the need to
declare special package for fishermen community facing Covid-19 crisis."
That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about special packages
for protection of heritage structures located in Kochi Fort."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the expansion of
Kochi metro in the second phase of the project."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about financial package
for media personnel who died after contracting Covid-19."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about the risk on
millions of tourism jobs due to Covid-19."

That at the end of the motion, the following be added, namely:--
"but regret that there is no mention in the Address about any proposal for
providing special package to stabilize and support the tourism sector."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the
unprecedented rise in the prices of essential commodities including food
grains, edible oils, petroleum products and cooking gas."
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186.

187.

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to
provide direct cash transfer or minimum income support about 11 crore
households worst affected by the Covid-19 outbreak and lockdown."
That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the rising Non
Performing Assets of Indian banks."

ADV. ADOOR PRAKASH (ATTINGAL): | beg to move:

86.

87.

88.

89.

That at the end of the motion, the following be added, namely:--

“but regret that there is no mention in the Address about conflict along the
India-China border."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about growing threat of
drug addiction among youth and manifold increase in seizure of drugs in
the country."

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address about crisis situation
in the traditional fishing sector in the country."

That at the end of the motion, the following be added, namely:--
"but regret that there is no mention in the Address about the alleged sale
of Public Sector Undertakings including profit making ones."

Y TATORTE ST (FEASTOM): F IR PR &

O\ O\

116. b IRTg & 37T & FF=foIRad ST o9, 3rerfd :-
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117.

118.

119.

120.

121.

122.

123.

124.

125.

"fon] W & fop IR0  HERISE Wfed or & A= et § fpamr sarT
T ATCHEAT bl TSI I RAebry b foly T TaTell ehed b IR H BIg Ieoidd
el 8l

o SrRecTT & 3T | FfoTRaT SISt STy, 3reifeT:-

"febe] T & fob Spferrour o <ot & A= feveal 5 Ra iR 91 & RUT 814 are]
TRY &ifer & f9eT 3 1T T grell T IR v & IR § Dlg Sooldd al 81"
o TReeTT & i | FRfoTRa SiiST STy 3reufeT: -

"febq] Wa & fop SAHTIOT H HERTSE A <2 WR & DS AT H JHIGH qIRL b
RO B D T b [T FebaT=T T JATESTT HET R & TR H PIg Sl
SEEK

feb SRectTer o it § Ter=IfeTRae STt STy, 37ef: -

"feb] wig & fob SATrITaoT o Sy &5 bt ag=iiar Reeafer & GerR b fory ap1g oft et
HeH IS P IR H Bl Ieolkd el 81"

e et b 3 A freAferRa SiteT ST, sreufe: -

"fen] We & fob AT § BT b oI & foru icreredt Bl e Bl oH
PR & IR H DI Ieelg el 8"

e et b 3T A freAferRa SiteT ST, areufa: -

"foh] We & fob SIFMTIOr A i, SRap, Jaey 3R HiY IuSuN Pl TR W)
[EPATT T IISRIBTICT 2T T AT UG R & ol TATH PHed I3 &b IR H
PIS Ieeig el 2"

feb SRectTer o it § TerIfeTReae STt STy, 37ef: -

"foh W & fob IFTSOr o Q1 A foheAit bt Sy Reerfy b7 <@ gY o &
A T HoI H gfg & IR H DIy Ieold el ol

fep oRecTTer o 37T o fFreAfeTRae STreT ST, ferf: -

"féb] T & b STHTIOT & el 147 AT Al <2 H febearii & forq fafd=T
A3 b 19Ul BRI B DR [HHMT Dl BT HY I §U JHA bl
WRUTS & fofY PIE T DbeH IS o IR § PIg Seeidd Tl ol

o IReaTer & 3 § fferRad ShieT ST, 3reifa: -

"feh] W & o AR A Pifds-19 Afes HSHRY b SR AT bR ST
dTel ARAT SRISHTR JAT3T T AR HS PR P IR H Bls Ieoid el ol

o IReaTer & 3 § feferRad ShieT ST, 3reifa: -
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"féb] W & fob ST § T febarT A1 AT b fHifert b fereor &
BRI ETAR DT Aep & folY THTE b IS 8 IS AT TR DRA D TR H
Pl ool T8l 81"

SHRI KODIKUNNIL SURESH (MAVELIKKARA): | beg to move:

143. That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about the alleged
attacks on churches and other places of worship in various parts of the
country."

144. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about the need to
provide a compensation of minimum Rupees four lakhs each to the
families of deceased due to COVID pandemic."

145. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about the alleged
highhandedness and arbitrary conduct of the Administrator of
Lakshadweep."

146. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about according
Scheduled Caste status to Dalits who converted to Christianity and any
welfare scheme for them."

147. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about providing any
comprehensive welfare package for rehabilitation of expatriates who lost
their job and returned to India in the wake of COVID pandemic induced
economic crisis and resultant retrenchment."

148. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about the need to
increase State share of GST compensation so that the losses in revenue
due to implementation of GST and economic stagnation induced by
pandemic and faulty polices of the Government may be addressed."
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149.

150.

151.

152.

That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about the need to
develop railway stations located in Mavelikkara Lok Sabha constituency
including Chengannoor, Changanasseri, Mavelikkara, Munroturuttu,
Ezhukone, Kuri, Thakazhi, Edathua, Cheriyanad, Sasthamkotta and
Avaneeshwaram."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to
address the problem of water logging, agricultural loss and crop damage
due to recurring floods in upper and lower Kuttanad region in Kerala and
non-distribution of compensation to paddy growers and other farmers."
That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about a comprehensive
expert led study to find sustainable solutions for mitigating the damages
caused by adverse climate change and recurring high tides causing rapid
ground subsidence, saline water seepage and livelihood losses for people
of Munroturuttu island in Kollam district and no declaration of financial
compensation package for affected individuals."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the rapid
deterioration of Sasthamkotta lake, a Ramsar site due to a host of factors
including increase in salinity, reduction in volume and pollution and
declaration of a package for restoration of Sasthamkotta lake."

SHRI V.K. SREEKANDAN (PALAKKAD): | beg to move:

153.

154.

155.

That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about killing of 20
jawans in Galwan Valley by China."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about helicopter crash
in which Chief of Defence Staff and 13 others died."

That at the end of the motion, the following be added, namely:-
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156.

157.

158.

159.

160.

161.

162.

"but regret that there is no mention in the Address about alleged killing of
civilians in Nagaland."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about non vaccination
of entire population even after two years of spread of Covid-19 pandemic."
That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about non-
acknowledgment of launching of Green Revolution by late Smt. Indira
Gandhi, while government takes credit of providing food during Covid-19."
That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to frame
rules under the Citizenship (Amendment) Act, 2019."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about alleged death of
more than 700 farmers in the protest against the farm laws."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about legislation of
minimum support price guarantee law for agricultural produce."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to boost
export of ayurvedic medicines.”

That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about number of houses
constructed under the Pradhan Mantri Awas Yojana-Gramin during last
three years.”

SHRI PRADYUT BORDOLOI (NAWGONG): | beg to move:

163.

That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about the need to check
the unabated river bank erosion in Assam exacerbated by climate change
and owing to lack of coherent Central Government policy to arrest river
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164.

165.

166.

167.

168.

erosion and discontinuation of Flood Management Programme since
2014

That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about the unabated
deforestation and man-made degradation of biodiversity due to rampant
illegal “Rat Hole Coal Mining” in the wildlife sanctuaries and Reserved
Forests of Upper Assam.”

That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about alleged Chinese
transgression into Indian territory and abduction of 17 year old boy from
Arunachal Pradesh.”

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the killing of
civilians in firing allegedly by security forces in the Mon district of
Nagaland in December 2021."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alarming
shrinkage of employment generating economic activities, near total
closure of the MSME sector, absence of big industries, and severe
stagnation in the agricultural sector in Assam due to denial of guaranteed
minimum support price on agricultural produce."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the urgent need
to address the plight of students in India due to longest school closures
leading to widening learning gaps."

KUMARI RAMYA HARIDAS (ALATHUR): | beg to move:

169.

170.

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to
uphold the ideals of Dr. B.R., Ambedkar."

That at the end of the motion, the following be added, namely:-
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171.

172.

173.

"but regret that there is no mention in the Address about the need for
optimism utilization of Kisan Rails transporting perishable vegetables,
fruits and agricultural produce."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to tackle
the menace of cyber thefts and frauds."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to
expedite tap water supply under the Har Ghar Jal scheme by 2024 which
is moving at snail’s pace."

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the K-Rail project
of Kerala Government."
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): | beg to move:

188. That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about the alleged
Pegasus snooping by the Government."

189. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about massive distress
caused to the common people due to unprecedented price rise of
essential commodities."

190. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about unprecedented
hardships caused to common people due to extraordinary rise in prices of
petroleum products.”

191. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about the alleged
occupation of more than 100 kms. of Indian territory by China during the
last three years."

192. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about the
unemployment situation in the country."

194. That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about the ex-gratia
payment to the families of patients who died due to COVID pandemic."

195. That at the end of the motion, the following be added, namely:-
"but regret that there is no mention in the Address about increasing the
minimum support price for agriculture produce."
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SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): | beg to move:

224. That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about the steps to
establish a Textile Park in Virudhunagar, Tamil Nadu."

225. That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about the need to
expedite completion of AIIMS in Madurai."

229. That at the end of the motion, the following be added, namely:-

“but regret that there is no mention in the Address about the inclusion of
Madurai Airport in bilateral air service as well as to upgrade it as
International Airport."
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... (Interruptions)

S} DHCIT URIAT (TRFTE): JFHIT 3TEE SiT, gl 1S - 3 HIG0r H #RT A
foram iR SfeTaT e’ 314 BT that | am in a wrong party. AT Teger Sit,
SIh! AT TATEAT § 19 STTUeh =T &FT T8l &, TTIhT STeT i, 37T fUdT Sit &, BT
I ST AT BT 8, T8 ToITD BT STell 3R ST BRI Dl 6T 81 IAT &b AR, I IR 3
&Y AT 5T 91 BT IS TS 5. (STT) $HITY JNTUDHT T8 8TcT &1 AT & fob AR ST
Ueh BICT-AT AN, HEl A5 el 3R Bal dHelel TRdTT? HHerel URAdT & J1a ST
Sl BT HiehT et 89 Je Al Arrgene &1 # {5 urdl 7 §, 39 99 9 & 991 a9
qIct = ol IR RIS g7 2T Hiepl fodT, I R feepe o, 38 Sarer 7 3iR @
ST A g1 AT JTectTgol DT, A e bl U g ol H I IR Hivig W8T § 3R al
IR g 3T gl 3781 daT & =+ fUdT St AR 7Y, 3R fOar Sit off AR 10 81 3R foar off
AT Geh Vel § AR Y A 5Ty F Y 37 <97 & & bl AT § 1R & & T TSl b
ST g SATTY 37T S T et o IR 3 Ufse &, § I8 T8l Harll ol I8 STAASRT
ATST &1 ST 77 9 Y ST 8] & fob A hHeIT UTHAT bl AT ITST H of SR Gl
IR Tl
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1917 hours
SHRI T. R. BAALU (SRIPERUMBUDUR): Hon. Speaker, Sir, | would like to
profoundly thank you for giving me this opportunity. ....(Interruptions)
T 3TeeT : 1) J16] |18, 37T |10 o fofl W §Y 3R PR o IR ST 33 &

... (STIYT)
SHRI T. R. BAALU (SRIPERUMBUDUR): No, Sir, they are with me only.
....(Interruptions) We are all one. ....(Interruptions)
AT 3TETE : IAYDT JIDIC I 32 &

... (STIYT)
SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, on behalf of my leader, Dr.
Thalapathy M.K. Stalin and my party, | would like to speak on the Motion of

Thanks on the President’s Address made by the hon. President of India on 31*
January, 2021 on the floor of the Central Hall before the hon. Members of both
the Houses of Parliament. | once again thank you for giving me this opportunity.
Today, it is a normal day. There is no noise and | do not need to raise my voice.

Sir, incidentally, tomorrow is the Death Anniversary of the great Dr. C.N.
Annadurai. We fondly call him ‘Anna’. It is the 54™ Anniversary of Dr. Anna. Our
reverent leader Dr. Thalapathy Mu.Ka. Stalin will be paying the floral tribute on
the memorial tomorrow morning.

Sir, | could only quote from his speech made in Rajya Sabha, when he
was a Member of the Rajya Sabha. He said:

“l belong to the Dravidian stock, and | am proud to call myself a

Dravidian. That does not mean that | am against a Gujarati or a

Maharashtrian or a Bengali. | say it because Dravidian has got

something different, something distinct, something concrete to offer

to the nation at large.”
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(1920/SAN/PC)

The legacy of Dr. C.N. Annadurai would not be forgotten for ever. The
legacy is for the country, for the Union of States, for the State itself.

Sir, the PM entered the Lok Sabha after making tall promises in the
elections of 2014. In the election meetings, he had said that Rs. 15 lakh would
be provided to each and every countryman. That was the promise made by the
hon. Prime Minister during electioneering, but after entering the Lok Sabha and
the Rajya Sabha, he has not made it good and Rs. 15 lakh are yet to come even
today. | have not forgotten that. ... (Interruptions) Nobody will forget it.

At the same time, he had also mentioned in the election manifesto that
two crore jobs would be provided for the youth every year. Now, seven and a
half years have been completed and more than 15 crore jobs should have been
created by the hon. Prime Minister, but | cannot forget that issue. | cannot forget
even the thing he had promised on the floor of the House, and also outside the
Parliament, that Indian farmers would be provided MSP shortly. He appealed to
lakhs and lakhs of farmers who were agitating on the outskirts of Delhi ‘Please
go to your homes, go to your States. You go and live with your families. | am
here to look after you.” He had made this promise and that promise has not been
fulfilled. We expected all these things in the President’'s Address.

Beyond this, | am sorry to say that because of the disunity of the
Opposition, including me also, the people who got the mandate of 37.36 per cent
votes are sitting in the Ruling Party whereas the people who got 63 per cent
votes are sitting in the Opposition. It is very sad. It is a deflection and distortion
in a democracy.

Mr. Speaker, Sir, now | come to the point. Hon. Speaker is very much
looking at me. | can only draw the attention of this House to para 34 of the
President’s Address. In para 34, the hon. President has said:

“Local languages are also being promoted through the National

Education Policy. Emphasis is being laid on conducting important

entrance examinations for undergraduate courses in Indian

languages as well.”
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This is the point pronounced by the President of India on the floor of the
Central Hall. What has happened? This is not new to India. Even today, in the
IAS examination, people are writing examination in their own languages. As if it
is something new to the House or new to the Parliamentarians, the President
has said that he is going to bring local languages in the competitive
examinations. It is not proper. It has been there for many years. What happened
two to three years back in respect of the competitive examinations for the
Railways and the Postal Department? The same Government, which is now
coming forward through the President’s Address to say that they are going to
bring the local languages once again, denied the opportunity of conducting
examination in the local languages in respect of competitive examinations for
the Railways and the Postal Department. Finally, only when the administrative
Ministry interfered, they brought back the concept of conducting competitive
examinations in local languages once again. Since the DMK agitated in both the
House of Parliament — inside the Parliament as well as outside the Parliament —
this has happened and they have given the opportunity to write the competitive
examinations in the local languages.

(1925/SNT/KDS)

The competitive examination for NEET is being held. It is a menace to
Tamil students. More than 30 young students have sacrificed their lives. They
have committed suicide in Tamil Nadu because they lost the ranks after writing
the NEET examination.

1925 hours (Dr. Kirit P. Solanki in the Chair)

What exactly is the problem? Nobody knows what has happened. What is
happening in Tamil Nadu? The questions in NEET entrance examination are all
from CBSE syllabus whereas our Tamil students who have studied up to +2
used to write the +2 examination in State Board syllabus. What has happened?
There is a vast difference between CBSE syllabus and State Board syllabus.
The Tamil students who are appearing for the NEET examination failed
miserably. They lost their ranks. Finally, they committed suicide. More than 30
young students have committed suicide in Tamil Nadu. This matter was taken
into consideration when my leader Dr. Stalin came to power and he had
established a judicial committee under Justice A K Rajan. He has received more
than 80,000 affidavits. The judges have received more than 80,000 affidavits
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wherein they have categorically said our students cannot be subjected to the
NEET examination. So, all the 80,000 affidavits have been submitted. From
those affidavits, Justice A K Rajan has decided that we have to abolish the NEET
examination forthwith. That is what they have advised the Government and the
Government came forward along with the Opposition leaders. They have met
my leader. Dr. Stalin met the Opposition leaders. They categorically said, okay,
we will frame a Resolution to that effect, and Tamil Nadu Assembly has brought
a Resolution first time in the history of Tamil Nadu Legislature. They have
brought a Resolution to abolish the NEET examination and they have brought a
Bill also. That Bill was approved and legislated on 13.09.2021. On the 18", it has
been sent to the Governor so that it can be sent to the President of India for his
assent. But what has happened? For the past five months, the ... (Not recorded)
is sitting over the Bill. How can ... (Not recorded) sit over the Bill?

As per articles 200 and 201, this should have been referred to the
President of India for his assent. As per article 254, the President has to decide
and send it to the State after assent. But this is not happening. Initially, my leader
sent the General Secretary of the DMK Party who also happens to be the Water
Resources Minister to meet the Governor. The Water Resources Minister met
the Governor in person, requested him, and pleaded with him, but nothing
happened. Afterwards, the Chief Minister of Tamil Nadu, Thalapathi Mu Ka
Stalin himself went there to meet the Governor. What did he say? Nothing. He
waited for one month. After one month, he requested the Members of Parliament
belonging to all the parties, irrespective of party. They went with the petition to
meet the President of India. The President of India was not well. That is why we
handed over our petition to the President’s Office. Afterwards, we met the hon.
Home Minister of India. The Home Minister met us for more than 20 minutes. He
heard us properly. He said he will call the HRD Ministry as well as the Health
Ministry and take a proper decision quickly. But so far nothing has happened.
That is why that has irritated us.

The DMK Members, especially I, had requested the President of India to
intervene for which | feel sorry. It never happened. DMK stood up. On behalf of
the DMK, not only DMK, but also the students who have been affected, who
have sacrificed for the cause, 30 people who have sacrificed, | stood up and
requested the President of India to kindly intervene.
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(1930/SRG/CS)

The President has been asked to intervene in this matter to order the
Governor of Tamil Nadu to send the Bill to the President. There is no other way
for me. Till date, nothing has happened on the matter of NEET examinations.
The issue of NEET is still pending. Moreover, in spite of all my friends going and
meeting, nothing has happened. The Government is keeping a lukewarm
attitude. | will tell the House what were the terms of reference of A.K. Rajan
Committee. Itis (1) whether NEET-based admission is an equitable method, and
(2) whether socially and economically backward students are affected. On these
two grounds, he has asked everyone to file affidavit. On receiving 80,000
affidavits, Justice A.K. Rajan advised Dr. Thalapathi. He brought the Bill and
passed the Bill and sent the Bill to the Governor. The Governor is keeping it
pending. | do not know how we are going to manage the situation. The person
who is the constitutional head himself knows what the Constitutions is, but he is
not sending the Bill to the President for his assent. It is horrible and it cannot be
tolerated.

When the delegation went to the Home Minister, the Home Ministry
promised to assist us quickly for the flood damages which has occurred recently.
The State of Tamil Nadu faced heavy floods three times and because of the
floods, many house and many farmlands have perished. Even the paddy fields
were destroyed. The farmers have lost crores and cores of rupees. The Central
Committee came there, but the money from the National Disaster Restoration
and Relief Fund has not come so far. They have not provided the funds. But he
promised it during his speech. He said, ‘before 31% January, we will send the
money quickly to Tamil Nadu. But the State of Tamil Nadu is waiting. We have
not yet got anything.

Finally, before | end my speech, | would like to say this. Tamil Nadu is
known for many freedom fighters. | will name one or two. Velu Nachiyar, the
Royal Queen waged a war against the Britishers with an army of 5000 soldiers.
She won the war. She was the first Indian woman to fight against the Britishers.
It happened in 1780, 100 years prior to Rani Jhansi fought against the Britishers.
She fought with the British rulers and won the war. That lady’s idol and picture
have been depicted in a Republic Day float.
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That was rejected by the Government of India. Mahakavi Bharathiyar’s
poems which he wrote used to set the water on fire during the Independence
days. His portrait was supposed to be depicted in the Republic Day float. That
was rejected by the Government. VO Chidambaram Pillai, who was the first
freedom fighter who sailed two ships from Tuticorin to Colombo was very much
against the British rulers. He established a company against the East India
company. He established a merchant shipping, but the hero of the freedom
movement has not been entertained by the Central Government by not allowing
to depict the floats on Republic Day.

(1935/AK/KN)

One person who is among the selectors asked another selector : “Is V. O.
Chidambaram Pillai a trader?”. The Selection Committee has been established
without any knowhow about the freedom movement. These are all the things
that | wanted to mention here.

They may not entertain freedom fighters like Veeramangai Queen Velu
Nachiyar, V. O. Chidambaram Pillai, Mahakavi Bharathi, but at the same time
the Government of India should know that my Leader, Dr. Thalapathi M. K.
Stalin, has made it good in his Republic Day parade. All the floats were on the
run. We had people in the function as well as throughout the length and breadth
of Tamil Nadu and even now it is running where each and every Tamilian will
have get to look at it, and get inspired by the valour and sacrifice of all those
people. Along with them, there are a lot of other freedom fighters shown on those
floats. | could mention some of the most important and legendary freedom
fighters by name including Thanthai Periyar, Kamarajar, Rajaji, Muthuramalinga
Thevar, Kakkan, Veerapandiya Kattabomman, Puli Thevar, Maruthu
Sagodharargal, Dheeran Chinnamalai, Veeran Azhagumuthu Kone, Maaveeran
Pollan, Veera Mangai Kuyili, Veeran Sundaralingam, Ondiveeran,
Vanchinathan, V. V. S. Aiyar, Tiruppur Kumaran. These are the freedom fighters
whose floats are being depicted and floats of these persons are taken around
through the length and breadth of Tamil Nadu day in day out.

Finally, | want to say that Tamil Nadu has reeled under severe flood. On
16/11/2021, 25/11/2021 and 15/12/2021 the Memorandum demanding Rs.
6,230 crore has been sent to the Government of India by my Leader, but so far
nothing has been received by the Government of Tamil Nadu.



02-02-2022 RSG/RJS SH/MM Uncorrected / Not for publication 361

We are suffering a lot. | think that the Government of India will have to
consider it without any further loss of time. We are suffering due to COVID too
as we have spent about Rs. 8,989 crore from NDRF and SDRF, but that money
has not come. The new demand made for Rs. 6,230 crore has also not been
received.

What is happening in India? Are we living in the Union of States? If we are
really living in the Union of States and if we are living in one-India, then | think
that the Prime Minister of India should help us. We cannot run all the way to
Delhi with begging bowils. It is not fair on the part of my friend, the Prime Minister
of India. He has to look at each and every State on par with UP, Bihar and
Guijarat. This is not proper. Tamil Nadu is one of the States, which has got the
ability to spend money and has got the wherewithal to go for infrastructure
facilities. All these things should be considered properly by the hon. Prime
Minister and the Home Minister. They should come forward very quickly to
render justice to Tamil Nadu. Thank you very much, Sir.

(ends)
HON. CHAIRPERSON: Thank you very much, Baalu ji. The next speaker is Prof.
Sougata Ray.
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1939 hours

PROF. SOUGATA RAY (DUM DUM): Sir, I rise to speak on the Motion of Thanks
on the President’s Address, and | oppose the Motion of Thanks and support all
the Amendments, which are brought on this Motion of Thanks.

Unfortunately, all the Members of AITC are in Kolkata where our
Chairman’s election is taking place today.

(1940/SPR/GG)

Only our colleague, Sushri Mahua Moitra, who will speak tomorrow, is
here. But it doesn’t matter. | speak with the courage of conviction. What | want
to say is that this Government has given a series of information about what it
has done but it is the same thing - Ayushman Bharat, Pradhan Mantri Garib
Kalyan Anna Yojana, Pradhan Mantri Awas Yojana, Jal Jeevan Mission, PM
Kisan Samman Nidhi, SHGs, Ujjwala Scheme under which the Government
gave three cylinders, which have runout, the GST, Pradhan Mantri Gatishakti
National Master Plan. Ordnance factories, etc. etc.  There is nothing new
unfortunately in the President’s Address.

But there are many things which are not mentioned in the President’'s
Address, which | want to. Why was Amar Jawan Jyoti at India Gate
extinguished? Was it because it was initiated by Indira Gandhi? Mr. Modi wants
to delete history. Why West Bengal's Netaji’'s tableau was cancelled on the
Republic Day parade? We had the same Netaji’s tableau in Kolkata. Why have
they rejected? The Prime Minister said that he will set up a granite statute of
Netaji at India Gate but as a temporary measure, he set up a hologram. You
know about hologram? It takes several laser beams getting together to create a
hologram. That hologram has vanished from India Gate. With that, BJP’s love
for Netaji has vanished because Netaji and BJP would never be together.

What did Gandhi say about Netaji? Exactly a week before his
assassination on January 30, Gandhiji had happily taken note of Subhas
Chandra Bose’s birthday. In his final eulogy to the departed leader, Mahatma
pointed out that Subhas knew no provincialism nor communal differences. This
is where Netaji was different from the BJP. In his brave Army, men and women
were drawn from all over India without distinction, and evoked affection and
loyalty which a very few have been able to evoke. When he was asked by a
lawyer, for a good definition of Hinduism, Gandhi simply said, Hinduism
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regarded all religions as worthy of all respect. Netaji, the Mahatma believed was
such a Hindu. Therefore, in memory of that great patriot he called upon Indians
to clean their hearts of all communal bitterness. That is why, BJP, which has
communal bitterness in their hearts, have no right to respect, to honour, Netaji.

What did Jawaharlal Nehru said, when he was raising the flag at Lal Qila
on 15" August, 1947? He said, on this day we must remember all those who
have made sacrifices and suffered for the cause of Independence. It is needless
for me to name all of them but | cannot help mentioning Subhas Chandra Bose,
who left this country and formed the Indian National Army abroad and fought
bravely for the freedom of the country. He hoisted the flag in the foreign
countries. When the day came for hoisting it on the Red Fort, he was not to see
his dream fulfilled. This is what Jawaharlal Nehru said about Netaji. ...
(Interruptions) You have no respect. Nishikant, you are a pucca RSS man; you
keep quiet. You have no right to speak on Netaji. We come from Bengal, and
Bengal has sacrificed for the freedom struggle. You go to the Cellular Jail in
Andaman; three quarters of the Cellular Jail detainees were Bengalis. Kudhiram
was one of the first martyrs who died on the gallows. This is the Bengal that this
Prime Minister is insulting.

(1945/UB/RV)

Sir, the hon. Prime Minister is hitting out at two of the basic principles. One
is ‘secularism’ and the other is ‘federalism’. Just now, Mr. Baalu was speaking
about NEET. Why should we impose a National Eligibility cum Entrance Test?
Why can the States not have their own medical admission test? Thirteen boys
and girls have committed suicide in Tamil Nadu. The hon. Prime Minister wants
control over medical seats across the country.

Recently, the Central Government issued a circular that if the IAS officers
are asked to join Central deputation, they must do. No permission from the State
Government is needed. Is it not an assault on the federalism itself? The
Government is destroying this.

The worst example is, why has the Centre appointed Governors? If they
want to reward their ... (Expunged as ordered by the Chair) they can. ...
(Interruptions). What is wrong in this? ... (Interruptions)

AR [T feT (1. (3.) fpfRe DoituTs i) : s HriarE & fFaret <
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RN PR HATET § 16T AT TAT PRI HATET § 16 T3 (3T 31fT I
EaTe): IR, I IS DI HRIATal I &Iyl (STIHM)
AR AU @ 39 968 DT TSR HRIATE! A 82T Sl

... (STIYT)
PROF. SOUGATA RAY (DUM DUM): Why are they putting Governors who are
at loggerheads with the State Governments? In Tamil Nadu, they are

complaining about one Governor who disrespects Ministers in Tamil Nadu. In
Maharashtra, there is some ... (Not recorded). He is disturbing the Maharashtra
Government. ... (Interruptions). In West Bengal, we have found a Governor who
tweets every day. Under what article of the Constitution can the Governor tweet?
| am not naming anybody. ... (Interruptions).

HON. CHAIRPERSON: You are a very senior Member. You should speak in a
dignified manner.

<. FRreid g9 (MSST): W, 38 .. (PRIETEl-g<I— X AfPHferd el fehaT Tl) <
=1 ot

1. WRIT IR (S9SH): 3R, ... (PRIATE]-gAd H AFHeld el (T M) 77 87 &,
<13 6 SHT TH © ... (BRIATEI-I=d 5 \AfFHford el fbar =)

. FRmepicT g (Mse): IR, I 9 T4 Sefic HRarsyl. . (Faem)

PROF. SOUGATA RAY (DUM DUM): | am just mentioning the post. | am not
naming anybody. ... (Interruptions). Sir, we are rewriting history. People from

Kerala are here. The names of 387 Moplah martyrs were removed from the
dictionary of India’s freedom struggle (1857-1947). How could this Government
do this? What about hate speeches encouraged by the hon. Prime Minister's
visit to Ram Mandir? The hate speechwalas at Haridwar in a dharam sansad
said, “we must kill the Muslims”. What country are we living in? Secularism is
under attack. Who was ... (Expunged as ordered by the Chair)? A Delhi BJP
leader who provoked riots. Who was ... (Expunged as ordered by the Chair)? A
Member of this House. He said, “Goli Maaro’. ... (Interruptions). Me! TR IR
RacTTh HY.U.U. & g&r & ST &, Mofl ARN He is still a Minister. Another Minister's
name is ... (Expunged as ordered by the Chair). His son mowed down. ...
(Interruptions)

. FRPIT g (MSST): IR, BRT WRIC-31h-37R 2. (FI9H)

T1. T I (S9EH): Y WIRIC-3ATh-31TeR T8l 8l... (Faer) | am not saying
anything. R, ¥ P& el T 8. (FIL)
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DR. NISHIKANT DUBEY (GODDA): Sir, | will read Rule 352: “A member while
speaking shall not make personal reference by way of making an allegation
imputing a motive to or questioning the bona fides of any other member of the
House...”. Shri Anurag Thakur is a Member of this House. Shri Ajay Mishra Teni
is also a Member of this House. He cannot speak like this. ... (Interruptions).
AT ATART @ TR ST il T 3R 3151 31T Sff T 1 feefie - SRl
.. (IET)
T, T I (SeH): IR, 31T IE JAT8 7d SN, H 819 BT o ST &l...
(TIY) ... (LIS b IHATTAR PRIATEI-G H FFHeId el fbdT TTl) 59
B BT TR Bl H 91t o I et o foh Meft 7RI, .. (@aer™)
<. Fifreia g (MgeN): R, 3 et fthe A & forg 7 1 372 3o forg e &
gl... (TTg™)
TT. AT IR (S9S): o 81 o7 8l.... (SFIYH)
AR AUTIRT © 37T ST AT AT, g8 ReptS § &1 SITen 319 aeht i +ff Jiferg)
... (STIIT)
T, AR IR (S9EH): IR, 31D 81 T ... (PRS- 5 AFHford Tal fhaT Tl
fAfRe} R SN TUS STSHIRET 8l... (STIHH)
. e go (Msen): W, I8 ...(PriamEl-gid ¥ dftaford Tei foar m=im)
IFUTRITHS! IS Bl... (STaem)
Y. AR I (SHEH): T ... (BRITEI-gI=d 5 AEHford Tl fohdT M) SFuTfefamc
£2... (JI9™)
PROF. SOUGATA RAY (DUM DUM): Can | use ... (Not recorded)? a8 dieT &5
AT AR ... (STTHTH)
HON. CHAIRPERSON: We will see the proceedings. FTR, 39 TRHTIUl 78T &

giforul

... ()

(1950/MY/KMR)
Y. ST X (SHEH): 319 819 & U fAfeRex 3T Tee 81 S odsdh - IR By &
pact & ag ardt off iR # 81 577 59 a7l bt DATST A Rl A8 i AR
96 forRg 3T 3R I8I+ T8l Frel.... (a9m)

TR, IS PIT H 8T &1 T AN T I, US . b IR § qIciTl 89T 5 I8 il T
foh &7 1. TS . T U T8l Aol fferce Tacifact sl 51 §99 81 [f-ReR o 3]
PR 27?2
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Sir, what right did this Home Minister have to abrogate Article 370 and put
Faroog Abdullah, a sitting Member of this House, and Omar Abdullah and
Mehbooba Mufti who were former Members, in jail? What have they achieved in
Jammu and Kashmir? They increased the divide further.

TR, I Y ST F9% 81 399 o9 ot =i 8 S a1 anfefamie o gad &
ol 3119 S & b TRT IR Reare &l Y&l &1 T8l CIeT Hegd &l I8 8l I8 ol a1
&1 87 T UTfeRITe 99 N&T & 31k Avce foveT 9gaf Y& 81 399 foheHT & 82 55
20 BIR RIS 39T T 8l X8 81 I8 fooell & ... (reIerdIS &b SMEATTAR PRIATE!-
= A A feld el fohdr Tm) UT 8 foh 3110 20 BN @RIe vud T hRll T
PIAS BT T Bl AT & UTT U7 8T 81 S71p forg Jarfi=T F&T 81 317 20 &R aRIS
U T PR T8 &l T ... (ALIEUIS P IMCATTHAR PRS- § AfPHfeId el
CRIRCINERREE]

IR, I8 UTiefdTHe -8l &, dfcd 8 ... (LTLUIS & ARATTIR DrRIdTEl-gI
5 AftAfeld A&l faear ) 99 J&T &1 89 $9 Rt &l... (STaem™)

HON. CHAIRPERSON (DR. (PROF.) KIRIT PREMJIBHAI SOLANKI): Delete all
these words.

TT. WRIT I (SEH): TR, B9 9 Aedl [aeT BT =T RIeTwh 8 It is a wastage of
time. ... (Interruptions)

HON. CHAIRPERSON: Sougata Ray ji, you are a very senior Member. 3T S
qIeTd 8, IHeD! GINT thicll DR ol 31T SRT TRATIU H78T H F1fery]

TY. ST R (SHEH): TR, I€ 81 8T <118 UTforaHc 81ew ved gu | = fafeet
&1 <&T 81 foosadh Uy BuaT £72 T et & Uy SareT 39T # o foedt & wuter 3/
ST ST T8 SAleherd & 3R 8 Il dlei| STe ¢7eh ot I G 8] {+ehetT, e e
&9 39d RIcTTh Sierd SITa

TR, Y <1 &, H A7 GO St o |ref T 2T, S B S URTee R 38 2l
ol SRFHT H BT NI = YR Ueb ATl e Tler febaTl 37 .. T T 317 R8T
21 378 S & AR BN df I fIST fohdm 95 700 BT df ST TIeit TS| 9P g
Y ORfISe 31T SfSaT = Tep oY 91 T STl T A oART 9T Y AT et A2 37 A
T faT 3TR I8 1T 1S B

IR, Ig WP ... (Not recorded) Y TRHR &1 AT I, TR ST AT 991 fT|
P TTAT? TBR 7 51 BAR RIS BRI P R A T g fobar, foR erer Sit 1 18
EOTR RIS B TN I g< TR SfSTT T @RI forT I8 fhgdhl qufy &7 SRR =
s AT § s S5, ifdhT 31T ufeetd Jdex @l S J® &1 IS thace! @
PRURCIZST PR I8 &1 H AT G & fob 31T TeT. 377S. Y. T e <)
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UfSd A8 7 SHD AN & Fdq1ef & foTU AeFATSST fahaT 21l 311 $HT s Sfdex
BT S RITITh SATaTST 7T BTG, 3T TR TR I3 I 3iR IST ol & & dlerl
3T ANT 39 g § A

W, H 3R SI-IR a1 B, G SITST A& JlerT 8l HE3IT Sif dleill, I8 T
3BT qrefd &l

IR, ATt & 79 feReae § ©7 el o IR 3T T 89 R $IF Meft
FJARIT? el GfeTd ¥ Mell FeTrT 39 IR H UATSE 7 1 81 ATST g Hahe paT?
LAY, & INT ST QRTS8 A1 S IR RIS 31 BIdT 8l BRT Ueh ek ol [gqReH
... (Not recorded) & TRl A TR T SHDT STaTe DI <IT?

IR, WIS 7 ST AT ST T8 SICT-AT |16 &, AfchT 539 Fel U1 T
PIg HIF T2l &1 I8 SleTd & b 89 Iowaall ThIF Y i Riciey Sax dierd & fob 89
AfEeIT3N T FARRHRUT PR I8 &1 3T ARLATIIN B 900 H o1dhx 1000 T H 17 Riefex
ERIGHT U= &l
(1955/CP/RCP)

D! ST v oY TET | AT ST USTet 31K SISTet T 19 T &, Sd IR
o URATSC T Pw dleT 18 8l TR, I8 3T Fif)

& I IR-9R dlet 32 o, A S aRTTs $1ffe €, A18iic J9 §, S9! 39 &R
U AT, T gD 7a Dxafll AT [ res a9l el elliRue, I8l dlell
o gepIATHT T RerTga T &, AT He FUIS ST 81 TRBR el GriiT Jlerd & fob 7 AN
Tl SSECIST DI A < 3B Bl 3R, I8 T AR ST T Tl S8 paf 12 febe
CINT 93 R, THDBT ARBR 7 Dl 6aTd A8 (e

TR, WA & gR H Mgl el it AR, (SFaer) I SN el fob o
BIC H Y &1 PV ol 81 T DIC 7 U HHSI I1% &, T8 I 1| IPT ofeb &9 alf
RIS BTSN Telel IR A &, &9 el 3 I8 &, e 8F < %8 81 I8 7q AIfT fh &x
IST &I UTE| 8 I TTeH, I IS, FAIha T Sid ddh &1 31T ollchaia T el Gic ol
DI PN B &1 § R TUTST I & B B 5P RIITh AT ISR 3R ISTT Xl

R, 39 IR U 31aTS U I8 T § 91T 81 89X T&T T 90 TTeT Pl e I<T
3MfEee 8, 1R Sit ST &, e Jesi| e garsit i w=rsit 30 Al & oTseh @l
T ST, S 3NAfRTes F FIFT ST, SHDT < Hhd &1 3T 90 AT i AfeAT Pl I
IFHT IUHTF IR I 81 She went into coma. She was so shocked. T8 IARBR BT
1 Bl fopdt bl STt 81 81 alleTd & fob 89 U 31T < X8 &, 8 984 Sl B IR B
gl
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TR, AR SR IMET it gieT X 91 BT H &7 3112 Ueb 1Seh! T JATDR
FRP D! §T PR S| AP 18 I [T T a1 M1 .. (e 3 A 2 & fop
ARTT ST < IIo o S5 3wt It 8T 81 AfeelT fSfaT Siefdl & ... (Not recorded) & ST
H| &t ART IRI A thet T 3T AT & o I~T1a &7 3112 ... (Not recorded)
BT U fIIRID TS BT FTATChR R P ITRIY H 3t oft 9ef & B

AR, DI DT R 5T BRI 81 A, 2T IS GET 81 TR, §HR Tl § Uep ebfd
o), ST R b 81 I8 e piaal fort off

*"Man is alone, you stand by him.

Come, float with him, stand with love.
Man is crying a lot, you stand by him.
Man is alone, you stand by him."

S SAT JTholT &, JTTST 89 SHD TT2I WS 81T IS &1 89 HISIC A, TR A
3R SRISATR AT & AT WS BIFT ATl A TART 303 1 1] X A &, etfdheT 3RTeT
ST STFAT R 2T Y STHAT-STG = ST ATaT, Tol-ae! AREBR BT TN Uoic, foT|
T faaT 8, |, A1IS H T8l G, <ifdhT I8 TR Uere SIUM SRy F 94T 38 8, [T
gD BT H of T2 &, el Tl TeTc STTUT g¥iT & Ty H YT HIS0T FHTH &Rl g
S el

(sfer)

A FTART (1. (3.) fpfke SreitvTg |ieien): sgd-agd g=arel
SF. forferepia ga

St fiRreia g (MseT): IR, AR &7 7 A7 719 form g7 %eb 3R T & b &
3TRUATH I TGIAID & 81 el fcb H JRYAY DT TGIHGD g, ART 8 98 PRI
M 3 37 g TS TART R Sff bl & febelTer afe U iy, el R R a1 & fob
3SR il b AT T TRE A HIU = [T QITT TRATE Joit Sif o fobay TvE el
Tet 151 AoRact 3t FOT AFIANSH T J FTd PR 8, ITebT LT U1 T 1
SHY 7, S ST e BRI §S T &l ATl dep YT, 11 5R1 PiReIegud! &, g8l Il
ST ST 31T &S TS & IR FHHF ol & aF JTRTHTT 3R AR R H F-JT T BT
& I8 YT AT ATBAT G ... (ST

* Original in Bangla



